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In the Central

Guwahati Bench at Guwehati.

.' .
‘hoats B3ench
- Guwfih &~ "W

Administrative Tribunal

| N

Contempt Petition Noe. '3 A/ /_2000
In Misc. Petition No. 192/2000

In
0.4. No. 126/2000,

In_the matter of ¢

Shri Girish Exkkx Kalita

-Versus~-

Union of India and otherse.

- And-

In the matter of ¢

An application under Section 17 of
the Administrative Tribunal Act, 1985
praying for initiation of a contempt
Proceeding wgainst the contemer for
non-compliance of the order dated
10-7.2000 in Misc. Petition No.192/2000
in OeAs No. 126/2000,

-And -~

In_the matter of :

Shri Girish Kalita
Son of Shri Krishna Kanta Kalita
Resident of Village law Para

P .0+ Tawpara, Dist. Nalbari,

- Assame

- Versusg -




e

1. shri Niranjan Das
Superintendent of Post Offices
Nalbari, Assam.

2, Shri Prem Nath Gayatri

Sub-Divisional Inspector
of Post Office, West Division,

Nalbari, . e e e Comt- PP R4

- = e

The humble petition of the abovenamed petitioner

most respectfully submits as follows :

1. That your petitioner was initially appointed

as extra-departmental Delivery Agent under the Sub=Divisional
Inspector of Post Offices West Bivision, Lawpara Dist. Nalbari.
His services was terminated vide Memo No. Al/Lawpara/2000
dated 1.4.2000.

2. That your petitioner being highly aggrieved with

the order of termination dated 1.4.2000, approached the
Hon'ble Tribunal through 0.A. No. 126/2000 praying inter=
alia for setting aside the order of. termination. The
matter came up for admission on 10.4.2000 before the Hon'ble
Tribunal and the pr'ble Tribunal was pleased to admit the
said original application and also was pleased to kept in
abeyance in operation of the impugned order of termination

dated 1.4.2000.

3. That youi'betitioner beg to state that although
he .had served during the month of April 2000 and May 2000

_his pay and allowances hdd not been released by the authorithe

mntd. 00 o
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The petitioner being highly aggrieved for non-releésing
his salary again apbroached before the Hon'ble Tribunal
throﬁgh Misc. petition No. 192/2000 for making Payment
of salary for the month of April 2000 and May 2000 . The
Hon'ble Tribunal was pleased to admit this misce petition
on 10.7;2000 and was pleased to ®elease the salary/wage
of the petitioner as he has been permitted to Jjoin as per
the order of this Tribunal till the vacation of the interim
order is cons1dered and allowede. ’
A copy of the order dated 10.7.2000 'is enclosed

as Annexure -1.

4. That your x@uﬁetitioner,,immediately after receipt
of the order dated 10.7.2000, submitted the same on 13.7.2000
before the contemmner No. 2 with a representation. But the
contempner aid-not take any action ggainst the petitioner

for release of payment of salary for the month of April 2000
and May 2000, |

A copy of the representation is enclosed as

Annexure =2,

5e That non-payment of salary to a Government enployee
who has approached this Hon 'ble Tribunal for redressed of 'hisg
grivances is highly arbitrary and unfair. It is a wilful
violation of the Hon'ble Tribunal order's dated 10.7.2000

by the alleged contempner, therefore the action of the

contempner is amount to contempt of the Hon 'ble Tribunal
Therefore the Hon'wle Tribunal be pleased to initiate contempt

proceeding against the contempner for non-compliance of the
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Hon'ble Tribunal order dated 10.7.2000 in misc. case

Noe 192/2000 in OeA« No. 126/2000,

6 That this petition is made bonafide and for

-the ends of justicea' :

It is therefore prayed that the Hon 'ble
- Pribunal be pleésed to initiate contempt
proceeding againsﬁ the contemmers for
non-compliance of the order dated 10.7.2000
in misc. petition No. 192/2000 in O.h.
No. 126/2000 and further be pleased to impose

panishment in accordance with lawe

And for this act of kindness Your petitioner as in duty

' bound shall ever pray.

affidavitececscces
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ARFFIDAVIT

I, Shri Girish Kalita sen ef Shri Krishna Kalita

‘resident ef Village Lay Para P.0. Lauwpara in the District

ef Nahbari, Assam de hereby selemnly affirm and declare

as felleus -

1. That I am the petiticner in the abave centempt petitien
and as such I am well acquainted with -the facgs and
circumstances of the case and alse cempetent_té sign
this affidavit.

2. That the statement made in para 1-=6 are true te my
knsuledge and belief and 1 have net suppressed any
material facts.

3. - That this affidavit is made for the purpese of filing
centempt petitien befere the Hen'ble Central Administrative
Tribunal, Guuahati Bench fer nen-cémpliance ef the erder dated
10.7.2000 in Misc. Petitien Ne. 192/2000 in 0.A. Ne. 126/2000.

And 1 sign this affidavit en.this # th day ef

Rugust, 2000 at Guuwahati.

' Qs ?/Qz}L£4J&~‘BCﬁuQ/C}ﬁb\
ldentified by me. L
2 WAYN ‘ Depenent.

Advecate.

Selemnly affirmed and declare -
befere me by the depenent uwhe is
identified by Mrs. N.D. Gewwami,
Advecate, en this € th day ef
August, 2000.

Y.

< Advecate.

Central Administrative Trxbunal

Guwahati Bench.
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DRAFT CHARGE

Taid down before the Hon'ble Central -
Administrative Tribuna‘l Guwehati Bench, Guwahati
to initiate contempt Proceeding against the alleged
COntemers/‘Respondmts for wilful and deliberate
non -complia.nce of judgement and order dated 10.7.2000
Passed in 7 MoP. No. 192/2000 in OeAe Noo. 126/2000
and further be pleased to impose punishment upon

the Contemers/Respondents for wilful and deliberate

non-compliance of Judgement and order dated 104742000

Passed in MePe Noo 192/2000 in O.fe No. 126/2000,
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M.P.No.192/2000

Respondent(s)
Advocate for Applicant(s)

Advocate for Respondent(s)

Date {’f Order of the Tribunal

Hon'ble Mr S. Biswas,
Administrative Member

10.7.00 Present:

Learned counsel Mr M. Chanda for . *
the peititoner/applicant and Mr A. Deb
" Roy, learned ©Sr. C.G.S.C. tor the -

opposite party/respondents.

Heard the learned counsel tor the

parties. This Misc. Petition 1s a

prayer for payment of salary for the

months of April and May 2000. It is.

_mentloned that even_ beyond that date
\ SUDAACAAA Can - 7
&the salary/wage was not paid.ie fea opjal.y
%

Pending a decision/disposal ot

- O.A.N0.126/2000 the respondent  No.4

shall release the salary/wage ot the
petitioner/applicant, as he has been-

permitted to join as per the order of
this Tribuna{jtill the vacation of the
interim order is considered and allowed.
Post on 31.7.00 for orders.

ﬂ g In the meantime time is granted
ﬂ;ld"c ‘q

q&ﬁ%o file written statement and vacation

) @”betition, it necessaEy. o) [l
l,‘ih’ L ‘.-,‘.:_“ T
f ot ‘::A_“ "
LA . _

Sd/MEMYER  (AOI)

-

M~
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To ,

the Sub-Divisional Inspector
of Post 0ffice,

West Division

Nalbari.

Subs Prayer for payment of salary for the month
of April/May'2000 and onwards interms of
Hon'ble Tribunal, Guwehati Bench, Guweheti
interim order dated 1047.2000 passed in
Mele F0.192/2000 in O.A« No. 126/2000,
8ir,

With due respect I beg to request your honour
to be kind enough to release my salary for the month of
April/May *2000 and onwerds interms of the Hon'ble
PTribunal®s order dated 10.7.2000, It is relevant to
mention here that ‘there is a specific direction by the
Hon'ble Tribunal to release the salary for the month
of April/May'2000 and onwards by the Sub-Divisional
Inspector of Post Offices West Division, Nalbari, i.e .
R+4. You are redquegted to comply the order dated

10.7.2000 at your earliest and for which I shall be

te grateful to you.

Yours faithfully,

: (GIRISH KABITA)
Bclogure ¢ : BDDA, Iaopara
Phe Iao=para

Copy of order dated 10.7.2000,



